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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, (SZ), CHENNAI

..APPLLICANT
VS

UNION OF INDIA AND OTHERS

.,.RESPONDENTS

REPORT F LED BY 3RD, rH ,7rH AND 9TH RESP ONDE TS

I am B.Satyanarayana S/o Laxman Aged about 56 years. Working as
Assistant Director of Mines & Geology Karimnagar I/C.

I am the 7th Respondent in above mentioned o.A No.46 of 2022.filed by
sri Perala shekar rao before the Hon'ble National Green Tribunal,(sz),chennai.
And I am filing this report on behalf of 3rd, 5th and 9th respondents and I am
well acquainted with the facts of the case.

I have gone through the aFfidavit fired in support of the writ petition
and deny all the allegations made therein except those that are specially
admitted hereunder.

It is submitted that the Hon' bre NGT chennai in its order dt.
19-04-2022 directed that a senior officer from each of the Department viz.,
SEIAA, TSPCB, District colector, Mines and Georogy, Agricurture to inspect
the subject quarries as mentioned in the o,A and to fire an individual report
within the time given. It is submitted that in compriance of the Hon'bre NGT
orders, the District coilector, Karimnagar vide Rc,No.cclwp/7r7/2022, dt.
06-05-2022 has constituted a team of Respondent Departments as folows:

Further, it is submitted that as per G.O.Ms.No. 225, dt. 11_10_2016
Revenue (D'A.cMRF) Department, Government of rerangana bifurcation of
erstwhire Karimangar District has devided into 4 district i,e., 1. Karimangar,
2'Rajanna sirci'a, 3'peddapary and 4.Jagithyar. The existing quarry reases as
follows.

Name of the Department
rns ection

Designated officer for field

1 Mines and Geol o Asst. Director
2 artmentA ricu lture De Joint Director
3 Pollution Control Board Environmental En rneer
4

De a rtment
Ground Water

5 Health Department District Medical and Health
Officer.

6 Revenue Department A.D, Survey and Land
Records

o.A NO.46 0F 2022

SRI PERALA SHEKAR RAO

st.
No

Dy. Director



ExtentNo. of
leasesMineralSl.No.

962.2t8292Colou r Granite
57.4431IaetMn &otS2
1 .311uartz3 1020.968324Total

2

1. Karimna ar Dsitrict.

2, Ra nna Si rcil la Dsitrict.a

3. Pedda ll Dsitrict.

4. ,agithyal Dsitrict'

The following observations were noticed by the members of joint

inspection team'

l.Arrtheo,'*'9'=ft':f,i'"',:,Til3.lsli^'X"lif; :T:['i]:i:Iil'f ;'"'#;:
bY the comPett

ExtentNo. of
leasesM inera ISl.No.

97.9540Colou r Granite1 72.32t7aetMen &toS2 L6L.2757Total

ExtentNo. of
leasesMineralSl.No.

LeasesMinin 80743Coal1

6B4B1
Coal and Additiona
Minerals stowing sand

included
2

291.9571SandStowin3 482.532Lime Stone4 15 696.4877Total
leasesua 149.86340Colou r Granite1

84.34244
Metal
Building Stone & Road

234.20584Total

ExtentNo. of
leasesMineralSl.No.

14.001Bla ck Granite1 238.47242Colou r Granite2 60.46422aetMen &toS3 312.93665Total

clerancetalEnvironmen
No, & DateLease

period
Extent
(Hect')Name of

the lessee
sl.
No,

Mahalaxmi Gran

DM&G, HYd

3867/R1-3/2018,
07 -20t4.

M/s.
ites vide
ProcAs. No.
dated 16-

Tranferre d

210213MRKPES
1 3202-062TD4755

o9-09-2005
To

o8-09-2025
4.650Gangadh ara

1160M/s. Swetha
Granites1

1

2

Location
to

Gattubuthkur
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L7-05-2022
No encroachment, dupms
are with in the leased
area and quarry
operation are stopped
since February,2022.

Validity:

2
M/s. Swetha
Gran ites 1160 Gangadhara 1.300

09 -01-2008
To

08-08-2028

Tranferred to M/s.
Mahalaxmi Granites vide
DM&G, Hyd Procgs. No.
3876/Rr-3/2O8, dated 16-
07-2078.
sEr AA/ AP / KRM -26 / 20 12-
5520,Dr.26-02-2013
Validity:
20 years or expiry date of
mine lease period i.e.,
08-08-2028 issued by the
Govt which ever is earlier.

Inspected on
L7-05-2022
No encroachment, dupms
are with in the leased
area and quarry
operation are stopped
since Februa 2022.

3
M/s. Swetha
Granites 104 Badd ipa lly Kothapally 4.200

26 -0 3 -2010
To

25-03 -203 0

sEtAA/ AP / KRM / -ss / 20 7T
3985,DT.29- 11-2012
Validity:
20 years or expiry date of
mine lease period i.e.,25-
03-2030 issued by the covt
which ever is earlier.
fnspection on
o3-o8-2022
At the time of inspection it is
observed that there are nodumps and no
enchroachemnts are noticed

lease area.in the ua

I4ls. Swetha
Granites 94/A Odyaram Gangadhara 7.440

29 - 10-2010
To

28- 10-2030

s/KRM- 17l2015-
631,DT.03-07-201s
Validity:
05 years or expiry date of
mine lease period i.e., 2g-
10-2030 issued by the Govt
which ever is earlier.

At the time of inspection it is
observed that there are nodumps and no
enchroachemnts are noticed

SEIAA/T

lease areain the ua

Inspection on
03-08-2022

5

L69,
770,

177,778,
179

Odyaram 9.267
27-72-2073

To
26-72-2033

APlKRNlR-349/2013-
3948, DT.03-10-2013
Validity:
20 years or explry date of
mine lease period i.e.,
02-10-2033 jssued by the
Govt which ever is earlier

lnspected on
11-05-2022
No encroachm en ud mst, p
rea th n the eased

SEIAA/

20 years or expiry date of
mine lease period i.e.,
08-09-2025 issued by the
Govt which ever is earlier.

Inspected on

Gattu buthkur

4

M/s. Swetha
Gra n ites Gangadhara
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since Februa 2022.

andarea quarry
stoPPedoperation are

ValidiWl
20 vears or expiry date-or
mine lease Period ie, u9-

oi-zo:: issueo bY the Govt

which ever is earlier'
Inspection on
o4-oa-2022

At the time of inspection it is
that the quarry

SEIAA/AP
?47A, Dr

/KRMR-2013-
.10-07-2013

observed
lease area is water ed.

25-10-2013
To

24-L0-2033
3.814KothaPallYNagulamalYal

451"
452,
453,
463,

464, 465
& 466

M/s. Swetha
Granites6

validitv:
20 veais or expiry date ot

mine lease Period ie, uz-
07 -2027 issued bY the Govt

which ever i5 earlier'
InsPected on
rL-05-2022
No encroachment, duPms
are with in the leased

and quarry
n are stoPPed

v,-29/2012'
tr-2012

SE
39

IAA/AP/KR
80, dt. 29-

area
operatio
since Februa 2022.

03-07 -2007
To

o2-O7 -2027
0.967GangadharaOdyaram168M/s. Swetha

Granites7

Tranferred to M/:
Mahalaxmi Granites vloe

DM&G, HYd Procgs No'

3864/R1-3/2018, dated 1b-

Sliillir**r-, s t t2-sszt,
DI.26-02-20t3
validiW:
20 veais or expiry date- ot

mine lease Period i'e', z5-

O:-ZO:O issued bY the Govt

v.Jhich ever is earlier'
InsPected on

222oo571 msdut penmchroacenoN
leasedehtnthrea rryuaqndareaa

stoppeda renoeratiop
22o2arueF bces n

26-03-2010
To

25-03-2030
1.610GangadharaGattubuthkurtt7 4M/s. Swetha

Granites8

validiWs
zo veais or expiry date,or
mine lease Period ie ' zu-

11-2032 issued bY the Govt

which ever is earlier'
InsPection on
c.3-OA-2022
At the time of inspection rt ls

observed that there are no

Jrmos and . n9

enchroachemnts are notlceo

UA lease area

210233RK MAPEIAA/S
2102I129TD8493

in the

o1- 12-2006
To

3L-Lt-2026
1.3 50KothaPallYAsifnagar278M/s. Swetha

granites9

X8'Y::Y; or expiry date^or

mine lease Period ie -l)-
06-2023 issued bY the (5ov(

which ever is earlier'
InsPection on

z10272MRP KEIAA/S
1 2z01 192TD3B93

222o3-08o t 5onCtSn petometehttA
au rrye qthatthedsb eo
deote raSreaSEae

26-06-2003
To

25-06-2023
1.000KothaPallYNagulamalYal452M/s. Swetha

Granites10

I
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11
M/s. Swetha
G ra n ites 64, 65

Pertains to O/o. ADM&G, lagithyal. Report
is awaited.

t2 M/s. Swetha
Granites

162 &
165

odyaram Ga ngad ha ra 1.000
31- 10 -2002

To
30-L0-2022

SEIAA/APlKRM-56/20 12-
3982,D T. 29-tt-2012
Validity:
20 years or expiry date of
mine lease period i.e.,30-
10-2022 issued by the Govt
which ever is earlier.
Inspected on
11-O5-2022
No encroachment, duPms
are with in the leased
area and quarry
operation are stoPPed
since Februa 2022.

13
M/s. Swetha
Gran ites

168 Odyaram Gangad hara 1.000
22-07 -2002

To
2t-07 -2022

SEIAA/APlKRM -3412 O 1 2 -
3978, dt. 29-tt-2012
Validityr
20 years or expiry date of
mine lease period i.e.,21-
07 -2022 issued by the Govt
which ever is earlier.
Inspected on
LL-OS-2022
No encroachment, dupms
are with in the leased
area and quarry
operation are stopped
since February,2022.

t4 M/s. Swetha
Gran ites

168 odyaram Ga nq ad ha ra 0.200
16-01-2001

To
15-01-2021

sEIAA/APlKRM-s8/20 12-
3979, dt. 29-77-2072
validity:
20 years or expiry date of
mine lease period i.e.,
15-01-2021 issued by the
Govt which ever is earlier.

Inspected on
11-O5-2022
No encroachment, dupms
are with in the leased
area and quarry
operation are stopped
since February,2022.

M/s. Swetha
Gra n ites

IUt odyaram Gangadhara
26-06-2003

To
2s-06-2023

SEIAA/APlKRM-57/20 1 2-
3977 , Dr .29-tt-20r2
Validity:
20 years or expiry date of
mine lease period i.e.,25-
06-2023 issued by the Govt
which ever is earlier.
Inspected on
Lt-os-2022
No encroachment, dupms
are with in the leased
area and quarry
operation are stopped
since February,2022.

1b Odyaram Gangadhara 1.0 00
01-t2-2006

To
30-LL-2026

SEIAA/AP/KRM/30/20 12.
3981, DT.29-11-2012
validity:
20 years or expiry date of
mine lease period i.e., 30-
11-2026 issued by the Govt
which ever is earlier.
Inspected on
o3.o8.2022
No Operation since
Febtuary,2022 dumps
are within the leased
area.

t7 M/s.Swetha
Guptha

1160 Gattu buthku r Gangadhara 2.67 4
19- 11-2010

To
18- 1 1- 2030

Tranferred to M/s. Manoj
Granites vide DM&G, Hyd
ProcAS.No. 15205/R1-
3/2017 , dated O2-O2-2O74.

15

t7aM,/s. swetha
G ran ites

B.B.Rajpally collapally 
| 

20.00

1.000
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SEIAA/TS/OVKRM - 59 / 20 LA-
792, Ot. 26-04-2074
validity:
20 years or expiry date of
mine lease Period i.e.,
18-11-2030 issued bY the
Govt which ever is earlier.
Inspected on
L7-05-2022
No encroachment, duPms
are with in the leased
area and quarry
operation are stoPPed
since Februa 2022.
Belonqs to PeddaPallY Dist.
SEIAA/APlKRM-37 A / 20 13 -
487r, Dt. 25.10.2013,
Validity: (20) Years or the
expiry date of mine lease
period i.e., 28.10.2030
issued by the Govt.
whichever is earlier.
Inspected on
3(J-07-2022

It is observed that there is

no quarrying oPerations, no
men and machinery noticed
in quarry lease area. As Per
enquiry the oPerations were
stopped more than (4) Years
ago and also observed that
there is no stock of Colour
Granite blocks noticed in

determined quarry lease
area. Further it is observed
that the Granite waste
dumps falling within the
determined quarry leased
area.

29- 10-2010
to 28-10-

2030
1.580OdelaOdela500

l4/s. Sand iya
I nternational
Gra nites

18

sErAA/APIKRM- 1 4 t / ?0 t3-
5452, dt. 26-02-ZOt3
validity:
20 years or exPiry date of
mine lease Period i.e.,29-
11-2027 issued bY the Govt
which ever is earlier.

Inspection on
o3-oa-2022

30-11-2007
To

29-11-2027
KothapallyAsifnagar325, 326

& 327

M/s. Sandiya
International
Gran ites

19

Belongs to PeddaPallY Dist.
SEIAA/APIKRM-37 7 I 2OT3 -

4860, Dt.25.10.2013,
Validity: (20) Years or the
expiry date of mine lease
period i.e., 31.08.2026
issued bY the Govt.
whichever is earlier.
Inspection on
30-07-2022
It is observed that there is

no quarrying operations, no

men and machinery noticed
in quarry lease area. As Per
enquiry the operations were
stopped more than (4) Years
aqo and also observed that
there is no stock of Colour
Granite blocks noticed in
determined quarry lease

area. Further it is observed
that the Granite waste
dumps falling within the
determined quarry leased
a rea.

02-04-2007
to 31-08-

?026
2.00Odelaodela50020

M/s. Sandiya
International
Granites.

I

1.953
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SEIAA/APlK RM R-3A3 / 20 13 -
5265, dt.25- 10-2013
Validity:
20 years or expiry date of
mine lease Period i.e.,27-
08-2029 issued by the Govt
which ever is earlier.
Inspection on
o3-08-2022

At the time of inspection it is
observed that dump is
noticed in their la nd.

28-08-2009
To

27 -OA-2029
Kothapally596 Nagulamalyal

M/s. Sandiya
I nternational
Granites

2l

Belongs to Peddapally Dist.
sEIAA/APlKRM- 1 44 / 2Or2-
5481, D1.26.O2.2013,
Validity: (20) Years or the
expiry date of mine lease
period i.e., 28.10.2030
issued by the Govt.
whichever is earlier.

It is observed that there is
no quarrying operations, no
men and machinery noticed
in quarry lease area. As Per
enquiry the operations were
stopped more than (4) Years
ago and also observed that
there is no stock of Colour
Granite blocks noticed in
determined quarry lease
area. Further it is observed
that the Granite waste
dumps falling within the
determined quarry leased
area

Inspection on
30-07-2022

29 - 10- 2010
to 28- 10-

2030
3.80 0odelaodela500

M/s. Sandiya
International
Granites

22

SEIAA/APlKRM.2 73 I 2013.
5722, DT.08-03-2013
Validity:
20 years or expiry date of
mine lease period i.e.,27-
08-2029 issued by the Govt
which ever is earlier.
Inspection on
o3-08-2022
At the time of insPection it is
observed that dump is
noticed in their a land

28-08-2009
To

27 -0A-2029
2.570KothapallyNagulamalyal596

M/s. Sandiya
I nternational
Granites

Belongs to PeddaPallY Dist.
sErAA/AP/KRM-37 6 /2073'
487?, Dt.25.10.2013,
Validity: (20) Years or the
expiry date of mine lease
period i.e., 28.10.2030
issued bY the Govt.
whichever is earlier.
Inspection on
30.07-2022
It is observed that there is

no quarrying operations, no
men and machinery noticed
in quarry lease area. As Per
enquiry the operations were
stopped more than (4) Years
ago and also observed that
there is no stock of Colour
Granite blocks noticed in

determined quarry lease

area. Further it is observed
that the Granite waste
dumps falling within the
determined quarry leased
a Tea

2.00OdelaOdela500
M/s. Sandiya
International
Granites

24

I

I

1.000

29- 10-2010
to 28-10-

2030
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596 Nagulamalyal Kothapally
28-08-2009

To
27 -OA-2029

S EIAA/AP/KRM R.248 / 20 73 -
807, dr.08-05-2013
Validity:
20 years or expiry date of
mine lease period i.e., 27-
08-2029 issued by the Govt
which ever is earlier.
Inspection on
o3-oa-2022
At the time of inspection it is
observed that dump is
noticed in their patta land.

26
M/s. Sandiya
International
Granites

596 Nagulamalyal Kothapally 5.300
04-02-2010

To
03 -0 2-2030

sErAA/AP/KRM-286 / 20 13 -
1589, dt.10-06-2013
Validity:
20 years or expiry date of
mine lease period i.e.,03-
02-2030 issued by the Govt
which ever is earlier.
Inspection on
o3-o8-2022

At the time of inspection it is
observed that dump is
noticed in their patta land.

27
M/s. Sandiya
International
Granites

778 Edu lagattepally Manakondu r 2.000
27 -O7-2077

To
26-O7-203L

Orig inally quarry granted to
1"1/s.Aravind Gran ites vide
DM&G, Hyd Progs. No.
4t682/R6-3/2009, dt. 08-
L2-201O.

S EIAAV/APlKM RR/347 / 20 73 -
3940, DT.03- 10-2013
validity:
20 years or expiry date of
mine lease period i.e.,26-
01-2031 issued by the Govt
which ever is earlier.

Inspection on
o4-08-2022

At the time of inspection it is
observed that there are no
dumps and no
enchroachemnts are noticed
in the quarry Iease area.

2. Non working quarries are not operating due to slump in the market
because of increase of vessel charges, Lock down in China, increase
of fuel charges.

3. The Ground Water Department officials have taken the water
samples at bore wells located near the quarries to estimate the
quality of drinking water and the same is chemically analysed. The
report of the Groud Water Department is as follows.

a) Odyaram Village water levels range - 6.50m to 8.52 m
b) Gattubuthkur Village water levels range - 6.67 m to 7.84 m
c) Nagulamalyal Village water leels range - 6.0 m to 8.03 m.
d) pH and TDS values range within permissible limits
e) Fluoride levels in all the samples are within permissible limits.
f) Nitrates above normal in 02 sample may be related to

anthropogenic activitles like ddrains, animal wastes etc or
leaching of fertilizers.

4. Due to non-operation of quarries, it was unable to monitor the
ambient air quality levels by the TSPCB. The report of the TSPCB,
Pollution Control Board, Ramagundam is as follows,

2.00025
M/s. Sandiya
International
Granites

I
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1 M/s. Swetha Granites, (1.0 Ha. Mining of Colour Granite), Sy No.452'

Nagulamalyal (V), Karimnagar (M&D).

a) Environment Clearance dated 29.11.2012 obtained from SEIAA,
Hyderabad with production capacity-942 Cum/Year. The E'C order is
valid for a period of 16 years OR the expiry date of mine lease
period, whichever is earlier. It was reported that the life of the mine
is 16 years.

b) CFE order Dt. 28.01.2013. The mine obtained CFO of the Board on

25.01.2022 and valid uplo 3t'12.2026.
c) During the joint inspection on 11.05'2022, it was observed that the

mine was not in operation. Hence, the Ambient Air Quality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within the quarry lease

area.

M/s. Sandiya lnternational Granites, (1.0 Ha. Mining of colour Granite), sy

No.595, Nagulamalyal (V), Karimnagar (M&D).

a)EnvironmentClearancedated25.l0.2013obtainedfromSEIAA,
Hyderabad with production capacity -1812 m3/Annum' The E'C

oider is valid for a period of 20 years oR the expiry date of mine

lease period, Whichever is earlier. It was reported that the life of

the mine is 36 Years.
b) cFE order Dt. io.os.zoro. The mine obtained cFo of the Board

on 01.04.20L7 and which was expired on3l'Ql'2022'
c) During the joint inspection on 03.08'2022, it was observe-d that

theminewasnotinoperation.Hence,theAmbientAirQuality
Monitoring (AAQM) was not carried out'

d) The mins overbuiden (solid waste) dumped within quarry lease

area.

2

3,M/s.SandiyalnternationalGranites,(1'5SHa.MiningofColourGranite),Sy
No.500, Odela (V&M), Karimnagar District'

a) Environment Clearance order Dt' 25'10'2013 obtained from SEIAA'

Hyderabad with production capacity -3223 m3lAnnum' The E'C order is

uutiO fo. a period oiZO y"u"'On the expiry date 9f m]n9 lease period'

whicheverisearlier.ItWasreportedthatthelifeofthemineisST
years.

b) aii order dt. 16.09.2016' The mine obtained CFO of the Board on
-' 

iq.ol.zotT and which was expired on 31'01'2022'
c) During the joint intpe.tion on 03'08'2022' it was observed.that the

mine was not in operition, Hence, the Ambient Air Quality Monitoring

(AAQM) was not carried out'
d) irre;i;e overburden (solid waste) dumped within quarry lease area'

4. M/s. Sandiya lnternational Granites, (Mine-1'953 Ha' Mining of Colour Granite)'

Sy No.325, 32 6 & 327 , Asifnagar (V), Karimnagar (M&D)'

a) Environment Clearance dated 26'02'20t3 obtained from SEIAA'

Hyderabad *itn pioauiiion capacity -1715 Cum/Annum' The E'C order

is valid fo. u p".loO-oi ZO years-OR the expiry date of- mine lease

period, whichever is earlier' It was reported that the life of the mine is

74 years.
b) CFE order Dt' 09'07.2013' The mine obtained CFO of the Board on

" is.oi.zOrs and which was expired on 31-'-0-3'2017'

c) During the joint intp"ttion on dE'Oe'zOzZ' it was observed that the

mine was not in opelliion. i"n.", the Ambient Air Quality Monitoring

(AAQM) was not carried out'
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d) The mine overburden (solid waste) dumped within quarry lease area.

5. M/s. Swetha Granites, (0.2 Ha. Mining of Golour Granite), Sy No.168, Odyaram
(V), Gangadhara (M), Karimnagar District.

a) Environment Clearance order dt. 29.tt.2012 obtained from SEIAA,
Hyderabad with production capacity -851 Cum/Year. The E.C order is
valid for a period of 20 years OR the expiry date of mine lease period,
whichever is earlier. It was reported that the life of the mine is 46
years.

b) CFE order dt. 28.01.2013. The mine obtained CFO of the Board on
25.01.2022 and valid upto 31.12.2026.

c) During the joint inspection on 11.05.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air Quality Monitoring
(AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

6. M/s. Swetha Granites, (1.0 Ha. Mining of Colour Granite), Sy No.168, Odyaram
(V), Gangadhara (M), Karimnagar District.

a) Environment Clearance order Dt. 29.LL.2012 obtained from SEIAA,
Hyderabad with production capacity -2064 Cum/Annum, The E.C
order is valid for a period of 20 years OR the expiry date of mine
lease period, whichever is earlier. It was reported that the life of the
mine is 22 years.

b) CFE order dt. 28.01,2013. The mine obtained CFO of the Board on
25.0L.2022 and valid upto 31.12.2026.

c) During the joint inspection on 11.05.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air euality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

7. M/s. Swetha Granites, (1.0 Ha. Mining of Colour Granite), Sy No.106,
Odyaram (V), Gangadhara (M), Karimnagar District.

a) Environment clearance order dt. 29.tr.2012 obtained from sEIAA,
Hyderabad with production capacity -1295 Cum/year. The E.C order
is valid for a period of 20 years OR the expiry date of mine lease
period, whichever is earlier. It was reporteo thit the life of the mine
is 25 years.

b) cFE order Dt. 28.01,2013. The mine obtained cFo of the Board on
01.02.2022 and vatid upto 31.t2.2026.

a) Environment Clearance order dt, 29.lL.2Ol2 obtained from SEIAA,
Hyderabad with production capacity -3255 Cum/year. The E.C order is
valid for a period of 20 years oR the expiry date of mine lease period,
whichever is earlier. It was reported that the life of the mine is 33
years.

b) cFE order dt. 28.01.2013. The mine obtained cFo of the Board on
25.0t.2022 and vatid upto 31.12.2026.

c) During the joint inspection on 11.05.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air euality Monitoring
(AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

8. M/s. Swetha Granites, (1.0 Ha. Mining of Colour Granite), Sy No.178,
Odyaram (V), Gangadhara (M), Karimnagar District,
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9. M/s. Swetha Granites, (1.0 Ha. Mining of Colour Granite), Sy No.162 & 165,

Odyaram (V), Gangadhara (M), Karimnagar District.

a) Environment Clearance order dt, 29.71'20L2 obtained from SEIAA,
Hyderabad with production capacity -1,506.72 Cum/Year. The E.C

order is valid for a period of 20 years OR the expiry date of mine
lease period, whichever is earlier. It was reported that the life of the
mine is 93 years.

b) CFE order dt. 28.01.2013. The mine obtained CFO of the Board on
27.04.20t7 and valid upto 31.05.2022.

c) During the joint inspection on 11.05.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air Quality
Monitoring (AAQM) was carried out.

d) The mine overburden (solid waste) dumped within quarry lease area'

10. M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (1.610 Ha. Mining

of Colour Granite), Sy No'1'174, Gattubuthkur (V), Gangadhara (M)'

Karimnagar District.

a) Environment Clearance on 26.02.20L3 obtained from SEIAA,

Hyderabad with production capacity -2180 Cum/Year' The E'C order
is valid for a period of 20 years oR the expiry date of mine lease

period, whichever is earlier. It was reported that the life of the mine

is 62 years.
b) CFE order dt. L6.12.2013. The mine obtained CFO of the Board on

09.05.2022 and valid uPto 31.03.2027
c)Duringthejointinspectionon03.08.2022,itWasobservedthatthe

mineWaSnotinoperation.Hence,theAmbientAirQuality
Monitoring (AAQM) was not carried out'

d) The minebverburden (solid waste) dumped within quarry lease area'

11.M/s.SwethaGranites,(l.350Ha.MiningofColourGranite)'SyNo'278'
Asifnagar (V), Karimnagar (M&D).

a) Environment Clearance order dt' 29'lL'2012 obtained from SEIAA'-' 
iyOeraOaO with production capacity -2314 CumlYear' The E'C order

is valid for a perioJ of 20 years OR the expiry date of mine lease

period,whicheverisearlier.Itwasreportedthatthelifeofthemine
is 56 Years.

Ol Efi-orOer. dt' 28.01'2013' The mine obtained CFO of the Board on
-' 

iz.tl..zot8 and valid upto 31'12'2023' -
c) During the joint intnuilitn-9" 03;OB'2022' it was observed that the

mine was not in operation' Hence' the Ambient Air Quality

Monitoring (AAQM) was not carried out'

Ol fne mine ouerOu#en Golid waste) dumped within quarry lease area'

'12.M/s. Swetha Granites, (1'44 Ha' Mining of. Colour Granite)' Sy No'94/A'
'-'Oay"r", 

(V), Gangadhara (M)' Karimnagar District'

a) Environment Clearance dt' O1'04'202-1^lbtained from SEIAA'

Hvderabad *itn p'oO'Ltion*' t# titY--1-O-899 m 3/An n u m' The E' C

oider is valid for " 
p"H;';ii5-Grs oR the expiry date of mine

c) During the joint inspection on 11.05.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air Quality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.
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lease period, whichever is earlier. It was reported that the life of
the mine is 5 years.

b) CFE order dt. 15.10.2015. The mine obtained CFO of the Board

on 05.02.2022 and valid upto 30.09.2026.
c) During the joint inspection on 11.05.2022, it was observed that' the m-ine wls not in operation. Hence, the Ambient Air Quality

Monitoring (AAQM) was not carried out.
d) The mine overburden (solid waste) dumped within quarry lease

area.

13.M/s. Swetha Granites, (4.2 Ha. Mining of Colour Granite), Sy No'104,

Baddipalli (V), Karimnagar (M&D)'

a) Environment Clearance order dt. 08.05.2013 obtained from SEIAA,
Hyderabad with production capacity -2,438 Cum/Year, The E.C order
is valid for a period of 20 years OR the expiry date of mine lease
period, whichever is earlier. It was reported that the life of the mine
is 213 years.

b) The mine obtained CFO of the Board on 24,03.2017 and which was
expired on 31.01.2022.

c) During the joint inspection on 03.08.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air Quality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.
15.M/s. Sandiya lnternational Granites, (5.30 Ha. Mining of Colour Granite), Sy

No.596, Nagulamalyala (V&M), Karimnagar District

a) Environment Clearance order dt. 10.06.2013 obtained from SEIAA,
Hyderabad with production capacity -1933 M3/Year. The E.C order is
valid for a period of 20 years OR the expiry date of mine lease
period, whichever is earlier. It was reported that the life of the mine
is 821 years.

b) CFE order dt.24.09.2013. The mine obtained CFO of the Board on
23.11.2021. and which is valid upto 31.07.2026,

c) During the joint inspection on 03.08.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air euality
Monitoring (AAQM) was not carried out,

d) The mine overburden (sorid waste) dumped within quarry lease area.

16.M/s. sandiya lnternational Granites, (2.s70 Ha. Mining of colour Granite), sy
No.596, Nagulamalyala (V&M), Karimnagar District

a) Environment clearance order dt. 29.11.2012 obtained from SEIAA,

Hyderabad with production capacity -3644 m3/Annum' The E'C

oider is valid for a period of 20 years OR the expiry date of mine
lease period, whichever is earlier. It was reported that the life of the

mine is 284 years.
b) CFE order dt. 28.01'2013. The mine obtained CFO of the Board on

12.11.2018 and valid upto 31.12.2023.
c) During the joint inspection on 03,08.2022, it was observed that the

mine was not in operation' Hence, the Ambient Air Quality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

14.M/s. Sandiya lnternational Granites, (2.0 Ha. Mining of Colour Granite)' Sy

No.596, Nagulamalyala (V&M), Karimnagar District
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a) Environment Clearance order dt. 08.03.2013 obtained from SEIAA,
Hyderabad with production capacity -2038 Cum/Year, The E.C order
is valid for a period of 20 years OR the expiry date of mine lease
period, whichever is earlier. It was reported that the life of the mine
is 128.72 years.

b) CFE order dt.13.05.2013. The mine obtained CFO of the Board on
19.01.2019 and which is valid upto 31.12.2023.

c) During the joint inspection on 03.08.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air Quality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

17.M/s. Swetha Granites, (9.267 Ha. Mining of Colour Granite), Sy No.169, 170,
177,178 & 179, Odyaram (V), Gangadhara (M), Karimnagar District

a) Environment Clearance order dt. 03.10.2013 obtained from SEIAA,
Hyderabad with production capacity -13577.40 M3/Year. The E.C
order is valid for a period of 20 years OR the expiry date of mine
lease period, whichever is earlier. It was reported that the life of the
mine is 54 years.

b) CFE order dt.30.11.2013. The mine obtained CFO of the Board on
17.t2.20L7 and which is valid upto 30.11.2022.

c) During the joint inspection on 11.05.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air Quality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

18.M/s. Swetha Granites, (3.814 Ha. Mining of Colour Granite), Sy No.451,452,
453, 454,463, 464, 465 & 466, Nagulamalyala (V), Karimnagar (M&District).

a) Environment Clearance order dt. I0.07.20t3 obtained from SEIAA,
Hyderabad with production capacity -9888 M3/Year. The E.C order is
valid for a period of 20 years OR the expiry date of mine lease
period, whichever is earlier. It was reported that the life of the mine
is 55 years.

b) CFE order dt.25,09.2013. The mine obtained CFO of the Board on
LL.12.2017 and which is valid upto 31.10.2022.

c) During the joint inspection on 03.08.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air Quality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

19.M/s. Mahalaxmi Granites (Earlier M/s. Swetha Granites), (4.65 Ha. Mining of
Colour Granite), Sy No.1150, Gattubuthkur (V), Gangadhara (M)' Karimnagar

District.

a) Environment Clearance order dt. 26.02.20t3 obtained from SEIAA,
Hyderabad with production capacity -3,855'84 Cum/Year. The E.C

order is valid for a period of 20 years OR the expiry date of mine
lease period, whichever is earlier. It was reported that the life of the
mine is 68 years. Subsequently, the industry has obtained firm name

change in EC from M/s. Swetha Granites to M/s. Mahalaxmi Granites
on 07.12.2019.

b) CFE order dt.25.06.2013. The mine obtained CFO of the Board on

t3.06.2022 and which is valid upto 30.04.2027.
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c) During the joint inspection on 03.08.2022, it was observed that the
mine was not in operation. Hence, the Ambient Air euality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area,

20.M/s. Mahalaxmi Granites (Earlier M/s. Swetha Granites), (1.30 Ha. Mining of
Colour cranite), Sy No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar
District.

a) Environment Clearance order dt. 26.02.20t3 obtained from
SEIAA, Hyderabad with production capacity -2,422.80 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date
of mine lease period, whichever is earlier. It was reported that
the life of the mine is 32 years. Subsequently, the industry has
obtained firm name change in EC from M/s. Swetha Granites to
M/s. Mahalaxmi Granites on 07.t2.20I9.

b) CFE order dt.16.12.2013. The mine obtained CFO of the Board on
70.05.2022 and which is valid upto 30.04.2027.

c) During the joint inspection on 03.08.2022, it was observed that
the mine was not in operation. Hence, the Ambient Air euality
Monitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

21.M/s. Swetha Granites, (0.967 Ha. Mining of Colour Granite), Sy No.16g,
Odyaram (V), Gangadhara (M), Karimnagar District

a) Environment clearance order dt. 29.rr.20t2 obtained from sEIAA,
Hyderabad with production capacity -2,334.72 Cum/year. The E.C
order is valid for a period of 20 years OR the expiry date of mine
lease period, whichever is earlier. It was reported that the life of the
mine is 12 years.

b) cFE order dt.28.01.2013. The mine obtained cFo of the Board on
25.0L.2022 and which is valid upto 3L.12.2026.

c) During the joint inspection on 11.05.2022, it was observed that the
mine was not in operaUon. Hence, the Ambient Air eualityMonitoring (AAQM) was not carried out.

d) The mine overburden (solid waste) dumped within quarry lease area.

22.Mls. Aravind Granites, (2.0 Ha. Mining of Colour Granite), Sy No.178,
Edulagattepally (V), Manakondur (M), Karimnagar District.

a) Environment clearance order dt. 29.tL.2oL2 obtained from sEIAA,
Hyderabad with production capacity -L440 cum/year. The E.c order
is valid for a period of 20 years oR the expiry date of mine rease
period, whichever is earlier. It was reported that the life of the mine
is 32 years.

b) cFE order dt.07.02.20L3. The mine obtained cFo of the Board on
lL.0L.2021 and which is valid upto 31.12.2026.

c) During the joint inspection on 04.08.2022, it was observed that themine was not in operation. Hence, the Ambient Air eualityMonitoring (AAeM) was not carried out.
d) The mine overburden (solid waste) dumped within quarry lease area.

5' It is submitted that regarding sr.No,19 in the above tabre, this office
issued Demand Notice for illegar excavation of gravel ana'directeo topay the Normal Seig, Fee Rs.2,91,150/_ + Tln(10) times penalty
Rs.29,11,500/-. Further, the lease holder has paid'an amouni ofRs.2,91,150/- towards Normal Seig.Fee only. Subsequenlty, the
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lessee M/s. Sandiya International Granites filed a Revision
application before the Govt. for waiver of penalty,The orders are
awaited from the Government.

As per the District Mineral Foundation Trust Rules issued vide
G.O.Ms.No.3, Ind., & Com., Department, dt. 20-01-2016, the District Mineral
Foundation Trust Fund will be charged @ 30% on Seig.Fee payable in respect
of minor minerals consumed by the Govt. Engineering Departments and 2Oo/o

on the Seig.Fee payable in respect of Granite.

Further, it is submitted that applicant has mentioned in the
O.A,application, the extent of quarry leases in acres. As per this office
records all the leases are in Hectars only. The area 1.00 Hectare is equal to
2.471 Acres.

DATE
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: 15-LO-2022
: Karimnagar lzot*
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